969 Matrers Under Rule 377 SRAVANA 12, 1905 (SAKA)

() Neod for publishing Edectoral Rolls
of-Jommm and Kashmir in Pestinn a8
woll as Devanagari sceipt

DR. KARAN SINGH (Udhampur);
Ma. Chairman, Sir, ever since the electo-
ra} process in Jammu and Kashmir began,
aloctoral rolls have been printed only in
the Persian script. There are large sec-
tions of the population, particularly in the
Jammu region, who are not familiar with
this script. This leads to considerable
difculties for such people and adds to
the possibility of malpractices and imper-
somation. For some years [ have been
requesting the Election Commission that
eloctroral rolis in the State should be
priated both in the Persian as well as the
Devanagari scripts, but so far no action
has been taken. I would urge the Minis-
try of Home Affairs to look into this
matter and persuade the Election Com-
migsion to immediately reprint its electo-
ral rolls in the State ia both the scripts.
This would also provide the opportunity
of bringing the rolls uptodate well in
time for the next Parliamentary elec-
tions.
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